
395   Reioution re. formulation [RAJYA SABHA]  Comprehensive National        396 
of a Wage Policy 

 

MESSAGE FROM THE LOK SABHA 

The Small    Industries    Development 
Bunk of India Bill, 1989. 

SECRETARY-GENERAL; Madam, I 
have to report to the House the fol- 
lowing message received from the 
Lok Sabha signed by the Secretary- 
General of the Lok Sabha.: 

"In accordance with the provisions 
of rule 96 of the Rules of Proce- 
dure and Conduct of Business in 
Lok Sabha, I am directed to - en- 
close the Small Industries Develop- 
ment Bank oj India Bill, 1989, as 
passed by Lok Sabha at its sitting 
held on the 28th July, 1989." 

Madam, 1 lay a copy of the Bill 
on the Table. 

THE EMPLOYEES'    STATE INSUR- 
ANCE (AMENDMENT) BILL— 
 Contd. 

THE DEPUTY CHAIRMAN. We 
shall now have further consideration 
of the Employees  State Insurance 
'(Amendment) Bill, 1989. 

SHRI P. N. SUKUL: Madam, I rise 
to welcome most heartily and   sup- 

port the Employees' State Insurance 
(Amendment) BilL        

THE DEPUTY CHAIRMAN: Mr. 
Chitta Basu, you don't want to flit 
for the Employees" State Insurance' 
Bill?    I want you to listen. 

SHRI P. N. SUKUL; He wants to 
speak. He does not want to listen; 
he wants others to listen to him. 

Madam, it is a very good Bill, I 
should say, a very comprehensive Bill. 
The Bill contains very many definite 
improvements on the original Act to 
help the workers of our country. 

The ESI scheme has been there 
since 1948. It is a „ very good scheme 
and lakhs and lakhs of workers and 
crores and crores of their family 
members are covered under1 this 
scheme. They get cash benefits during 
sickness, during maternity and dur- 
ing injury. 

Coming to the Bill proper, it is 
good that the definition of a "family" 
is now being amended sO as to in- 
clude children up to the age of 21 
years and infirm/invalid children 
without anv restriction of age. Ear- 
lier "family5' consisted of only spouse 
'and legitimate or adopted minor 
children' only, 

, [The Vice-Ohairman (Shrf Y. Nara- 
yanasamy)] in the Chair] 

At present the Act can be extended 
to any establishment only after giving 
six months' notice. As the Minister 
has. said, this causes delay. Now it 
is being proposed that, if the Act is 
applicable to establishments in any 
part of a State, it can simultaneously 
apply to any other similar establish- 
ment in any other part of that State. 

It is also a very welcome measure 
that in the ESI Corporation, the num- 
ber of representatives of the em- 
ployees and the employer organisa- 
tions is being increased from 5 to 10. 
This is definitely going to give them 
greater representation in the Cotpera- 

 



 

tion and serve their purpose. 
It is also good that the Central Gov- 
ernment is being authorized to make 
rules for specifying things like wage 
ceiling or coverage, rates of contri- 
bution and conditions for grant of 
benefits, etc. At present, if any change 
has to be made, then the Act is to 
be amended and how many times can 
the Act be amended and why should 
if be amended so frequently? That 
is why this amendment is really very 
good, very welcome. 

It is also a Very welcome move that 
the ESI Corporation is now being 
authorized to appoint its own officers 
except the Director-General and the 
Financial Commissioner who will con- 
tinue to be appointed by the Central 
Government. Officers other than these 
two, being career officers of the Cor-" 
poration, it is quite in the fitness of 
things that the Corporation itself app- 
oints them. So, this move also is quite 
good and it is a step forward for 
giving greater autonomy to the Cor- 
poration. 

It is equally good that the Corpor- 
ation is also being empowered to make_ 
regulations regarding recruitment, em- 
oluments and conditions of service of 
its officers and staff. So far, the Cen- 
tral Government used to do this job' 
and there was a lot of delay and, to 
avoid that delay, the Corporation! is 
now being empowered to make regul- 
ations for its own 6taff. 

Setting Up of an independenti mach- 
inery for effecting recovery of dues is 
also a very good step because ..the 
machinery of the State Government 
is often not able to do it expeditiously. 
If I am not incorrect, I think, more 
than Its. 160 crores of arrears of dues, 
have to be recovered. They are lying 
because af the inability of the mach- 
inery of the State Governments to 
recover it. So, establishment of an in- 
dependent machinery to effect xeco-~ 
xery is also a very good step. 

It is also good, Sir, that a worker 
who has to leave his job due to an 

injury during employment, and also 
a retired employee who pays contribu- 
tion, will now be entitled to get con- 
tinued medical benefit. It is also quite 
welcome that now no employer will 
be able to file any application dispu- 
ting the claim of the Corporation," 
without depositing 50 per cent of the 
amount' involved with the court. 

Sir, I think the wage limit of emp- 
loyees must be increased from, Rs. 
1,600 to Re. 2,500 as has been done 
under other Acts. In the case of pay- 
ment of bonus, for example, this limit 
has been raised. It is good that now 
the Central Government is being em- 
powered to revise it from time to 
time, but the Central Govemmenf 
can do it right away. So, the wage 
limit should be increased from Rs. 
1,600 to Rs. 2,500. 

Sir, under section 5 (1)  of the Act 
the term of office of members of the 
Corporation is four years at* present. 
But I would suggest that it should be 
five years because "three Members of 
Parliament are also on the Corpora- 
tion—two Members of Lok Sabha and 
one Member of Rajya Sabha. Lok 
Sabha Members are there for • five 
years. So, this term! of office of the 
members, especially those of MPs in 
the Corporation,' should be five years 
instead of four years. Otherwise, one 
member will be there for four years 
and another Member will be there 
for one year because his term wHI 
expire if he is apoointed after four 
years. So, the term of office of the 
members can be made eote'rminous 
with that of Parliament if Members 
of Parliament have to be there. Now, 
again according to the proviso to the 
said section section 5(i), "Even after 
the expiry of his term, a members may 
contnue indefinitely till his successor 
is elected or nominated" Now, accor- 
ding to me this is not nroper. There 
must be a time-limit beyond which 
he cannot continue. Either you elect 

or nominate Ins successor or be should 
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bid good-bye to the Corporation. Else- 

ijthere there is always a time limit. 

This morning we submitted the report 

Of another Joint Committee — the. 

Committee on the Medical Council 

(Amendment) Bill. I submitted that 

report today as its Chairman. There 

we have kept it that no member can 

be allowed to. continue on the Medical 

Council for more than six months 

after the expiry of his term, whether 

you elect someone or you don't elect 

someone because otherwise it becomes 

meaningless. So, some time-limit 

should be provided. 

_I have seen ESI hospitals In my 

own State in Lucknow, in Kanpur and 

in other places. I have generally 

found their condition very bad and 

poor. There is no adequate stock of 

medicines. Often there is shortage of 

vaccines. I have seen patients lying 

on the floor. It means these hospitals 

a>re not being run proroerly. The Cen- 
 tral Government is Contributing 87.5 

per cent towards mantenance of EST 

fonsoitals in the country and the State 

Governments contribute only 12.5 per 

cent. The State Governments run these 

hospitals and still ,they don't maintain 

them pronerly. So my suggestion is 

wherever h'ogoitals are being1 run pro- 

perly, it is all right. For other cases 

some way should be devised so that 

the Corporation is able to take over 
 the hosoitals, because the Central 

government  is funding them mostly. 

There is Section 3 that is being am- 
ended. That is as regards the amended 
Section in the Bill, Clause 25. This 
says: 

"Save as may be provided by the 
refutations, no oerson shall ' be 
entitled to sickness benefit or dis- 
ablement benefit for temoorarv 
disablement on any day on which 
he works or remains on leave or 

on a holiday in respect of which 

he receives wages or On any day 

on which he remains on strike. 

I    take    objection    to    the    word 
'strike' being included here. If it is 

a legitimate strike and if you have 

given the worker the right to sirks 

and they proceed on a legitimae 

strike, then at that time they should 

not be deprived of these medical bene- 

fits. 

■SHRI E. BALANANDAN (Kerala)?: 

Legal strike. 

SHRI P. N. SUKUL: Yes, legal 
strike. If there is an illegal strike, I. 

have nothing to say. But if it is legal 

and lawful strike with due notice and 

all that, then he should get the tem- 

porary-disablement benefit and that 

will reflect the socialist character of 

this Government. 
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Clause 19 of the Bill enables   the 

Centre Gavennmeht to prescribe sepa- 

rate eligibility criteria for sickness and 

other benefits for certain categories of * 

workers who due to the vagaries of 

industry cannot satisfy the old     cri- 

teria. For example, it is laid down that 

In      a      half year he   should work 

for minimum 91  days. But there are 

certain  other  industries   like   cashew 

industry where on  an  average  in a 

half year, he gets work only for 49 

days and that is why he is not able 

to  enjoy those benefits  under      this 

scheme.   Our leraned friend and Min- 

ister, Mr Krishna Kumar is here, who 

is  MP. from Quilon and for the last 

three years he has been fighting for 

their cause. I would request the Gov- 

ernment to kindly     consider     these 

things also and to have the eligibility 

criteria changed. When he cannot get 

work, it is not his fault. If you can- 

not provide him with work for more 

than 45 days in a half year, at least, 

the benefits that are available to all 

the workers under the ESI     scheme 

should also be made available to suck 

workers. 

With these word I support        the 

Bill. 

THE VICE-CHAIRMAN (SHRI    V. 
NARAYANASAMY):  Now,    interven- 

tion by the Minister, Shri     Krishna 
Kumar-  

THE MINISTER OF STATE IN 

THE MINISTRY OF INFORMATION 

AND BROADCASTING (SHRI s 
KRISHNA KUMAR); Mr. Vice-Chair 

man, Sir, in my brief intervention I 

would like to congratulate our hon. • 

prime Minister, Shri Rajiv Gandhi, 

the Labour Minister, Shri Bindesh- 

wari Dubey and his junior colleague, 

Shri Radhakrishan Malaviya for 
bringing to this House, this beneficial 

legislation which can have far-reach- 

ing implications for the working class 

of the  country especially in relation 

to the relaxed ESl benefits for certain 

categories of workers.- Sir, I am in- 

tervening mainly because the existing 

legislation has,   inter alia,   adversely 

affected the ESI benefits of     cashew 

workers of Kerala. Most of them are 

concentrated fh     my     constituency, 

.Quilon. In 1984, Sir, the ESI Act was 

amended and at that time the defini- 

tion of the *wage period' was altered 

previous to 1984. the cashew workers 

of Kerala who are registered workers 

under  the  Factories Act  had      been 

beneficiaries  of ESI ever since     ESI 

Act came into force if they work for 

13 weeks in a half year. The conditions 

of the cashew industry are such that! 

the number of davs work whether in 

a year or half year are dependent oni 

the availability of raw material, nam- 

ely, raw cashew. For the last 2 or 3 

decades many of the traditional indus- 

tries in Kerala including cashew have 

been suffering due to the variety of 

 



 

[Shri S. Krishna Kumar] 

reasons including paucity     of     raw 
materials.  Thirteen weeks' in a half 
year will theoretically mean that even 
if  the worker  had  only one     day's 
wofrk in a week and if he had put tne 
ESI stamped card to the authorities— 
in other words, theoretically, even if 
he had worked for thirteen days, the 
cashew worker used to be the bene- 
ficairy for the ESI benefit till the' am- 
endment of 1984.     The     amendment 
changing the wage period of eligibility 
to 91 days was brought about for the 
country as a whole, for the     working 
class as a whole in order to instil dis- 
-cipline in the working of the scheme 
so that there are no     malpractices. 
But, unfortunately, the change of cri- 
terion meant that cashew workers who 
have been enjoying the ESI benefits, 
the eligibility for sickness and other 
benefits even if they had worked for 
only thirteen weeks which could have 

theoretically meant a minimum of even 
thirteen days in a half year     were 
denied the benefit after the promul- 
gation of the amendment. The political 
parties of the State of Kerala as well 
as Members of Parliament, irrespective 
of political  affiliation,  including me 
as a   Member    representing Quilon, 
which is the cashew industry capital 
of our country, have been   represen- 
ting before the Labour Ministry for 
the last two years for changing the 
criterion so that the cashew workers 
are restored the benefits which have 
been traditionally enjoyed by them. 
The Government of India have serious 
difficulties in amending the Act because 
the criteria have been changed earlier 
by detailed consultations in the ESI 
corporatiiOri in which the trade unions 

affiliated to almost all political par- 
ties had participated and we could 
appreciate the difficulties of the Gov- 
ernment of India in not amending the 
Act earlier because it was not possi«- 
ble to bring in an amendment in a na- 
tional legislation only to cater to the 
peculiar demand of a certain section 
of wdrkerg. But the hon. Prime Min- 

ister as well as Shri Bindeshwari E>u- 
bey h»ve taken a very sympathetic' 
attitude to our problem. Sir, the 

cashew workers who are about 2 lakhs 
in number in Kerala represent one of 
the most disadvantaged sections of the 
work force in our State. I am sure, 
Shri Balanandan, a very senior tirade 
union leader of the State of a national 
stature, will agree with me that it was 
necessary to restore the ESI benefits , 
to the cashew workers which had un~ 
fortunately been denied to them. By 
this amendment, the Government of 
India is taking over the power to 
prescribe separate conditions for var- 
ious categories of benefits. Section 40, 
for instance, enables the Government 
of India to prescribe separate condi- 
tions for eligbility for sick- 
ness benefits. Section 50 enables the 
Government of India to prescribe 
separate conditons for qualification of 
the iinsured woman to claim maternity 
benefit. Section 52 enables the Gov- 
ernment of India to prescribe sepa- 
rate periods, separate conditions for 
the benefits under the Act. Similarly, 
the Government of India is taking the 
power to provide separate conditions 
for disabled men and other benefits 
under the Act. Thus, by this amend- 
ment, the damage which was unfortu- 
nately in practice inflicted on certain 
categories of workers in India, espec- 
ially the cashew workers is sought to 
be rectified beecuase the regidity of 
the wage incriod has been overcome 
by the flexibility which is being alV 
owed to the Government of India 
under the amendment by which the 
wage period and    other     coftdiiKions 

have been fixed. After this Bill is 
passed in Rajya Sabha and Lok_ 
Sabha. the hon. Labour Minister has 
assured us that an administrative order 
will be passed for the cashew workers 
of Kerala by which taking into acc- 
ount the averaee work that they will 
Set ini a year they will become eligi- 
ble for sickness and all other bene- 
fits. I understand. Sir, that this ad- 
ministrative scheme is already ra the 
final stages of preparation and    its 
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promulgation is only awaiting.     the 
the passage of this Bill in the Hajya 
Sabha and the Lok Sabha.  It is as 
the    Member   of   Parliament   from 
Quijon that-1 have taken the liberty 
of announcing that befdre the      15th 
of August, possibly, the Government 
of India will mot only be able to get 
this Bill passed in both the Houses 
but also to promulgate the administra- 
tive scheme so that in this season itself 
the revised wage period criteria will 
be available to the Qashew workers of 
Kerala so that in this period itself, 45 
days or whatever is the period that is 
fixed by the Government, those who 
satisfy the criteria will be entitled to 
tiie full ESI benefits, the     sickness 
accident, maternity and other    been- 
rlts, the entire benefits across the sp- 
ectrum of ESI benefits     under     this 
Act. I would like to congratulate again 
Shri Bdndeshwari   Dubeyji on taking 
this revolutionary step in taking     a 
sympathetic attitude towards       the1 

cashew workers of Kerala. Probably 
there are similar workers    similarly 
situated in other parts of the country^ 
I do not know. But Shri Balanandan, 
Shri Antony and I, all of us coming 
from Kerala, are aware of the plight 
of cashew workers. I would like to_ 
congratulate him and his junior col- 
league on taking this very sympathetic 
attitude and on Wringing this Bill in 
the present Session of Parliament its- 
elf so that the benefits will be avail- 
able to the cashew workers in     this 
very season. 

.   Thank you, Sir. 

SHRI F. BAlANANDAN: Sir, I join 
the hon. Minister in expecting that 
before the 15th of August the scheme 
will be accepted. If tha scheme is acc- 
epted by the Government of India, it 
■will be a good step. 
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SHRI-A. K. ANTONY (Kerala): 
Mr. Vice-Chairman, Sir, I rise to sup- 
port this Bill. At the outset. I would 
like to convey the heartfelt thanks 
of lakhs and lakhs of cashew workers 
of Kerala for this step taken by the 
Government of India and I would 
like to congratulate and express our 
thanks to the Prime Minister, Shri 
Rajiv Gandhi, and also our Labour 
Minister. Shri Bindeshwari Dubey, 

for having brought forward this legis- 
lation.
 
1 
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.As a result of this legislation, lakhs 
Of disadvantaged workers will again 
get their rights which were taken 
away by the ESI (AmendmentJ Act, 
1985. This Bill will help many sec- 
lions of workers including the cashew- 
workers of Kerala. That is why they 
are very happy over this amend- 
ment. Cashew workers are one of 
the lowest-paid working classes1 

in the country. It is not only that 
they are the lowest-paid workers, but 
also their work is seasonal. Their 
work being seasonal, these days, in 
the present-day conditions, it is very 
.difficult to get more than a hundred 
days' work in a majority of the cashew 
factories. As a result of the previous 
amendment, the cashew workers of 
Kerala lost many benefits including 
maternity benefits and some other 
material benefits. We were request- 
ing the Government again and again 
to restore those benefits to the back-' 
ward sections of the workers in Kerala 
and also in other parts of the country. 
Sir, Mr. Krishna Kumar represents 
the Quilon constituency'and in that 
constituency itself there are • nearly 
one lakh and sixty thousand cashew 
workers. All the political parties in 
Ketrala, the Congress(I), the CPI (M) 
and other parties also were again and 
again requesting the Central Govern- 
ment for bringing forward a new 
amendment. We were expecting it 
much earlier, but because of certain 
factors it was not possible. Anyway, 
it has come now and my only request 
is that it should be implemented as 
quickly as possible. "Onam" is com- 
ing now. "Onam" is an important 
cfestival for the Keratites which is 
eomint; in the second week of Sep- 
tember. Let us pass this Bill now. I 
would reauest the Labour Minister, if 
it is humaniy possible, to implement 
it before "©nam". 

SHRI E. BALANANDAN: Accept- 

ing it is as good as implementing it. 

SHRI A. K. ANTONY: My refer- 

ence to implementation means that 

•the material benefits should reach the 

workers by that time. There is no 
dispute between us about implemen- 
tation. Anyhow, if it is possible to 
implement it soon, it will be much. 
better. It is a good piece of legisla- 
tion and let us implement it and let 
us give the benefits to the cashew 
workers. They were all anxiously 
waiting for the passing of this Bill. 
Let us not delay its implementation. 
Not only the official order of imple- 
mentation, but actual benefits should 
be giv«n to the workers as quickly as possible. 
I do not want to g0 into 
the details. Once again I would like 
to congratulate the Government and 
also express my thanks and gratitude 
as also of the working class of Kerala, 
especially when you Are bringing this 
legislation at a time when the whole 
Of Keralites are preparing to cele- 
brate their national festival. Once 
again I congratulate you. And I «* 
sure that this Bill will be passed un- 
animously .in the Lok Sabha and 
Rajya Sabha and the Government withl 
implement it- quickly. 

Once again I support this Bill. J 
am happy that our Government fc 
bringing such a piece of legislation 
at the request of all the political • 
parties in Kerala and in many other 
States and also because of the strenu- 
ous and continuous effort made toy 
my esteemed colleague,. Mr. 
Krishan Kumar, and the trade union 
movement there. All of us can be 
proud of this. I support this Bill, once 
again.   Thank you. 

 

SHRI GHULAM RASOOL MATT© 
(Jammu and Kashmir): Mr. Vice- 
Chairman, Sir, I rise'-to support the 
Bill, the Employees' State Insurance 
(Amendment) Bill. I have, however, 
a few observations to make. 

Shri Krishan Kumar and Shrt 
Antony congratulated the Govern- 
ment because the orbit of the Bill ex- 
tends to cashew workers. But it J* 
all embracing, for which the Minister 
needs to be congratulated. 

I have certain doubts and I want 
the hon. Minister to clarify.   I must 



 

of a 

[Shri Ghulam Rasool Matto] 

*ay that any legislation which helps 
the employees or workers or the 
labour is always welcome, and any- 
body, even if he may have certain re- 
servations about a particular piece of 
legislation, should see to it that that 
particular legislation gets passed so 
that if any amendments or any other 
thing is to be done later that can be 
done. Any legislation that is brought 
forward by the Government for the 
amelioration of the labour or emplo- 
yees is always ■ welcome and should 
be passed unanimously. This is the 
first aspect. 

The other aspect is that in the 
-Statement of Objects and Reasons it 
is stated that one committee was set 
up, Mr. Minister, in 1975 with regard 
to the amendment of this Act. It sub- 
mitted its support in 1978. Another 
committee was formed and it submit- 
ted its report in 1982. So I would like 
to know from the Minister that 
when in the case of a piece of legis- 
lation, for which a comprehensive re- 
port of experts fs in his hands, firstly, 
for 11 years and in the case of the 
latter for six years, why has the Gov- 
ernment faulted in bringing this 
legislation so late? I seek an expla- 
nation from the Government that 
when the committees had put forth 
their reports in time why was such a 
Bill delayed so much? This is my 
first objection. ' : :! 

The second objection that I have 
got—perhans I may be misconceived 
about it—and I would like to the Min- 
ister to elaborate on it is that clause 
2 seeks to amend seetion 1 of the Act 
so as to enable extension of the pro- 
visions of the "Act to factories and 
other establishments simultaneously 
in certain circumstances. I can 
understand that whether it is in Qui- 
tion or it is in Trivandrum or else- 
where it should be equally applicable 
to all. I can understand that. But 
here is an obnoxious thing from my 
point of view. It also provides for 
catciusion of factories and   establish- 

ments under the control of 
the Central Government or 
State Governments from its purview. 
Does it not show that this Bill is a 
retrograde step? It has been appli- 
cable to the State Government institu- 
tions and the Central Government 
institutions.' Does this amendment 
seek to exclude the State Government 
and the Centiral Government institu- 
tions? If it is so, then is it not a retro- 
grade step? I would like the Minis- 
ter te explain to me about it. 

I heartily welcome the clause which 
seeks to amplify the definition of the 
family because it includes the other 
people in the family. 

The third objection I have got is 
with regard to the clause which seeks 
to amend Section 36 of the Act and 
to provide for laying of the report of 
the Comptroller and Auditor 
General - and the comments of 
the Corporation thereon before Parlia- 
ment. It also geeks to do away with 
the practice of publiehiag the Annual 
Report, the Audit Report and the 
Budget of . the Corporation in the 
Gazette of India. If it is only limited 
j to the point that it will not be pub- 
lished in the Gazette of India, I have 
no objection. If it means or if it is 
sought to mean or if it conveys the 
impression to the employers that there 
will not be' a practice of publishing 
j the Annual Report or the Audit Re- 
\ port or the Budget of the Corporation, 
Ithen this is a retrograde step. I 
would like the Minister to clarify it 
as to whether it is incumbent on the 
corporation to publish Annual Reports, 
Audit Reports and Budget. This 
_needs a little clarification and I would 
like to know from the Minister as to 
what the actual position is. 

Sir,   Clause  25 seems* to substitute 
Section 63.   It says; 

"Save as may be prescribed by 
the regulations, n0 person shall be 
entitled to sickness benefit or dis- 
ablement benefit for temporary dis- 
ablement on any day on which he 
works or remains on leave or on a 
holiday in     respect of     which he 
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receives wages or on any day on 
which he remains on strike." 

I do not understand it. If there is a 
legitimate strike resorted to by the 
workers or he leaves for a holiday or 
he is temporarily disabled, then how 
can he be denied the benefit? This 
needs an explanation by the Minister. 

I welcome the clause with regard 
to appeal from an employer against 
a claim for recovery. No claims shall 
be entertained by the Employees' 
Insurance Court unless he has deposi- 
ted with the Court fifty per cent of 
the amount due from him. This is a 
healthy provision. I wish this provi- 
sion could be extended to Income-Tax 
and other taxes which We have got. 
The payment of these taxes is being 
stalled by court cases and by 6tay 
orders. It is a very healthy provision 
because he has to deposit fifty per 
cent. 

• The Bril seeks to appoint a separate 
machinery for recovery. I do not 
know how the Central Government 
will be able to recover dues from the 
employers, i do not know what the 
Central Government will do and how 
will it seize the property without the 
assistance of the State Government. 
I feel that the State Government has 
been completely eliminated by this 
provision. This should not have been 
the case. Of course, the Central Gov- 
ernment     should have      taken    the 

-   powers.   The     Central     Government 
should also have the powers to enforce    
it.   In my opinion, it  is not possible 
to enforce the law, to enforce forfei 
 ture of the property, to enforce the 
recovery of arrears of land revenue 
and things like that. It cannot be 
done without the help of the State 
Government, I would like- the hon. 
Minister t0 tell us how the Central 
Government machinery suo moto, 
without the assistance of the State 
Government, will be able to imple- 
ment the provisions of this Bill. Sir, 
this needs clarification on the part of 
the Government. 

Sir, a point has been made by Mr. 
Sukul, and that is also very impc*- 
tant, Sir, a general tendency has arisen 
now that even after the term of a 
Director or a Member of the Corpo- 
ration expires, he still continues there. 
I have got instances also with me that 
originally the term is for four years 
and because his successor is not nomi- 
nated, he continues for another five 
years. This is a very obnoxious 
provision. A time limit should be 
fixed that after six months he ceases 
to be a Member. The Government 
may fill the vacancy at any time, but 
it should be declared as vacant. This 
needs to be clarified. I think, if the 
Act does not provide, the rules can 
provide some such thing. 

Sir, Clause 41 seeks to amend Sec- 
tion 92 and to provide for issue of 
directions by the Central Government 
to the Corporation for the efficient 
administration of the Act. I think, 
this means that you are interfering 
in the affairs of the Corporation. I 
think, the best course would have 
been that if the Corporation fails to 
act-according to the Act, then direc- 
tions can be issued by the Central 
Government. If the Corporation does 
not act according to the Act, of course,, 
the Central Government can point out 
to the Corporation that 'you are not 
working according to the Act'. But, 
giving directions straightaway, by- 
passing the Corporation, I think, needs 
to be looked into again. 

Then, Sir, I want to say that I agree 
with Mr. Sukul that the condition of 
the hospitals under the Employees" 
State Insurance Corporation is not 
up-to-date. I think, a Committee 
should be appointed by the Govern- 
ment to inspect all these hospitals 
which are running not only to see 
whether they are functioning efficien- 
tly but also to ensure that they are 
provided with modern equipment so 
that  the   employees   are  benefited. 

Lastly, Si*1, it has been observed 
that in case where an employee really 
needs a specialised treatment),   etc., 
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It is being denied to him by one plea 
or the other. He is a poor man. He 
cannot afford the treatment. He is 
not a VIP that he can do anything he ■ 
wants, i think, where the Head of 
the Department of that particular 
hospital says that the treatment of 
a particular person can only be done 
at "such and such a place, without 
going into the rules, immediate steps 
should he taken to provide the neces- 
'"sary finances and facilities to the 
person concerned. 

With these      observations,      Sir, I 
support the Bill      and I request   the 

hon. Minister to react to what I have 
stated in my speech.   Thank you, sir 

THE VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY): Further dis- 
cussion on the Bill will continue next 
week,  

The House stand  adjourned till 
11 a.m. on     Monday,     the 31st July, 

The House then adjourned 
at fifty-four minutes past five 
of the clock till eleven of the 
clock on Monday, the 31st 
July; 1989. 


